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 Company Representative from the appellant company Mr. Sunil 

Shenoy seeks to withdraw the appeal on the ground stated in the 

withdrawal application.   
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2. Learned Authorised Representative has no objection in such 

withdrawal.   

 

3. Since, the issue is stated to have been resolved with the 

appellant, the appeal is dismissed as withdrawn.   

 

(Dictated & pronounced in open Court) 

 

 

 (Dr.Suvendu Kumar Pati)  

Member (Judicial) 
 

 

Prasad 


